
RDR IJI 1TNL) Tt'  SEPTFMBFR 21109 
Coram: 

Hon We Mr. C.R. Moha pa tra, Meui her (A) 

Ft ama Cli P;imgrahi & ()i Ii CTS . .. Applicants. 
Vs. 

O1 t Jidft . 	 c;pondenLs. 

.:ard Mr. J. ;engupta. A. Coursel for the 

appcan1 and Mr 5K, Uha, I.A.Standing Counsel for the 

athvis 

M.A. 443/09 for oini apph.cation is allowed. 

". Fins t1A has been filed against the 

.mpcmentation of the revised provisional seniority ij5t of iE-

P.Way) in scale Rs55009000/- RSRP) as on 31.07.201)2 

which has been prepared in compliance of the order of this 

iribunal ul ().A, No.50/04 as well as the order of the Hon'be 

High Court of Orissa in W .P(C) I 5567/2007. Mr. Sengupta, 

.d. Counsel for the applicants subnuts that even if it is a 

provisional semonty list tlic applicarik apprehend, that the 

kespondents will start acting on it. and may take certain steps 

which may lead to the reversion of the three applicants wh 

have already been promoted to the SE (P,Way), 

4. Mr. Uba, Ld. Standing Counsel for the 

Rariways submits that this Tnhunat vide 't.s order in O.A. 

No.367109 has already,  difected. the Respondents to consider 

the Representation of the Applicant in tht case. 



L
in the ahove background the appicarais submit 

that s inceh haie already approached the concerned authorities 

vide Airnexure-A17 raising all these issues and haalo filed 

t4i;r- objection agalnst the revised draft seniority list, 	shal1 be 

:i 	tied if a direction is issued to Respondent NoS to consider 

the issuesraised in the representation and thereafter finalise the 

draft seniority list ir the purpose of giving promotion based on 

the said seniority list. According1y as agreed to by both sides. 

without expressing any opinion on the merit of the case 

Respondent No. S is: directed to consider the representation of 

the present applicants ke&pin.g in view *the order of this Tribunal 

passed in O.A. No,650104 as well as the order of the Hon'bie 

High Court of Orissa passed in WP(C) 1556712007 and pass a 

speaking order withiTl 60 ,Sixty) days of the date of receipt of 

this order 

0. With the above observation and direction this 

0 \ is dipoed. of at the stage of admission itself. No costs. 

7. Send copy of tins order along with copy of O.A. 

o the kesondents. 
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